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SHRI OM MEHTA : We have been taking 
both the things together up to this time. 

MR. DEPUTY CHAIRMAN : The 
Business Advisory Committee had allotted 
time together for both the measures. If we are 
having separa'e discussions, then we have to 
apportion time for the two measures. That is 
why I said that for the Budget there will be 
approximately one hour and for the 
Appropriation Bill approximately one hour. 

SOME HON. MEMBERS :   No, Sir. 

MR. DEPUTY CHAIRMAN : All right. 
Now, Mr. Misra, please. ... On the Budget, 
please. 

THE BUDGET (PUNJAB), 1971-72 
General  Discussion 

 

MR.     DEPUTY    CHAIRMAN :    Mr. 
Bhupesh Gupta wants to detain the House by 
delaying consideration of the Preventive 
Dentention Bill. 

SHRI BHUPESH GUPTA (West Bengal) 
: Sir. on a personal explanation and on a point 
of order. 

MR. DEPUTY CHAIRMAN : There is no 
point of order. 

SHRI BHUPESH GUPTA : Sir, the 
remarks you made should be expunged. If you 
do not expunge them, then permit me to move 
a resolution. 

SHRI M. N. KAUL (Nominated) : 
Resolution on what ? 

SHRI BHUPESH GUPTA : He said that I 
want to delay the Preventive Detention Bill. 
First of all, there is no Bill as Preventive 
Detention Bill. There is an Act called . . . 

SHRI PITAMBER DAS (Uttar Pradesh) : 
Only when there was no time left for separate   
discussions. 

SHRI BHUPESH GUPTA : Sir, I rise on a 
point of order. 

MR. DEPUTY CHAIRMAN : Please sit 
down. 

SHRI BHUPESH GUPTA : No, Sir.   . . . 
(Interruptions) 

MR. DEPUTY CHAIRMAN : Please sit   
down. 

SHRI NIREN GHOSH (West Bengal) : 
We do not agree. It cannot be imposed upon 
us. 

(Interruptions) 

MR. DEPUTY CHAIRMAN : Please sit 
down. 

SHRI MAHAVIR TYAGI (Uttar Pradesh) 
: The Security Bill may also be discussed. 

Mr. DEPUTY CHAIRMAN : We have 
been following the practice. If the Members 
want a separate discussion both for the Budget 
and the Appropriation Bill. I cannot have any 
objection. But this is the procedure. In that 
case we have to take into account the time 
earmarked for the two matters. Therefore, I 
think we can have one hour for the Budget . . . 

(Interruptions) 

SHRI BHUPESH GUPTA : Is it a bargain 
?  Sir, it is a bargain with us. 

MR. DEPUTY CHAIRMAN : No, it is not 
a bargain. 

SHRI BHUPESH GUPTA : Thera should  
be a  parliamentary   procedure , , • 
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MR.  DEPUTY   CHAIRMAN :   I'lsise sit    
down.   Do    not   interrupt . . .(Interruptions) . 
. . Pleaded do not interrupt. 

SHRI BHUPESH GUPTA : . . subject to 
the requirenients of reasonable discussion. 

MR. DEPUTY   CHAIRMAN :    I   did 
not say 'Preventive Detention'. 

J SHRI BHUPESH GUPTA : These are 
fraudulent Acts. They bring them forward by 
changing their names. Therefore, you ar£ right 
that way. This is the Preventive Detention Act, 
but hypocritically and fraudulently it has been 
brought back as the Maintenance of Internal 
Security Bill. You said, I want to delay. I not 
only want to de!:iy it, but . . . 

(Interruptions) 

MR.     DEPUTY      CHAIRMAN :      I 
said you want to detain the House. 

[SHRI PITAMBER DAS : In order to 
avoid detention. 

MR. DEPUTY CHAIRMAN : Please sit 
down. 

^JI-IRI BHUPESH GUPTA : Then, in two 
|minutes you pass this and adjourn the House 
sine die. 

MR. DEPUTY CHAIRMAN : All right;   
Mr.  Misra. 
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MR. DEPUTY CHAIRMAN : Order, 
order please. Will you conclude now ? 

SHRI S. D. MISRA : I will continue 
after lunch ; I will take about 10-15 minu 
tes ; I must come to the budget side 
of it. 

MR. DEPUTY CHAIRMAN : The House 
stands adjourned till 2.00 P.M. 

The House adjourned for lunch at 
two minutes past one of the clock. 

The House reassembled after lunch at two 
of the clock, THE VICE-CHAIRMAN (SHRI 
AKBAR AU KHAN) in the Chair. 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Your representatives have 
decided in the Business Advisory Committee. . 
. 

 
SHRI NIREN GHOSH : Sir, it is a tragic 

thing that we are forced to take up the Budgets 
of different States at different times. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Mr. Niren Ghosh, we are now 
dealing with the Budget of Punjab. 

SHRI NIREN GHOSH :    Yes. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : We have discussed the 
Proclamation for the establishment of 
President's rule. The Appropriation Bill will 
come later on. If you want to speak generally, 
you can speak later on ; 1 will give you time. 
All right, now Mr. Sultan Singh. 

SHRI NIREN GHOSH : Sir, what is it? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : You want to speak ? 

SHRI NIREN GHOSH : Yes, I am 
speaking 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I thought you were not in the 
mood. 

SHRI NIREN GHOSH : I was speaking 
and you interrupted me. So, I kept quiet. 

 

SHRI NIREN   GHOSH :    Sir,, I   was 
saying that it is really tragic that under the so-
called Constitution we are being compelled or 
rather forced to take up different State 
Budgets, Presidential Proclamations and the 
rule of the Centre in different States. All those 
proclamations so far have revealed one sordid 
thing, i.e. the Governors are an instrument in 
the hands of the Centre, the Union Govern-
ment, to subserve its political ends which have 
no relation with the welfare of the people of 
the States concerned. 

Take, for example, our Governor. He is still 
there. I hear he is going to be transferred to 
some other job and one Mr. Viswanathan from 
Kerala is going to my State. In our State the 
Governor used to tell us, I am an instrument of 
the Centre ; so what the Prime Minister tells 
me, I will do. That is how he used to tell us. So, 
Shri K. C. Pant, the honourable Minister, was 
telling us that he had no opinion on the step 
taken by the Governor, Dr. Pavate. But perhaps 
in an unguarded moment he referred to some 
honourable Member's suggestion that the 
Governor should have explored the possibility 
of the formation of an alternative Government 
so that he was not criticised by anybody. So in 
effect he said that the Governor's action is open 
to criticism indirectly, obliquely. None 'the' less 
it is true perhaps in this case the step taken by 
the Governor has not served the purpose of the 
ruling Congress, perhaps. That is why in an 
indirect way Shri K. C. Pant did comment that 
the step should not have been taken in this 
matter. Now, what is a Governor ? What is the 
scope, what are the powers and functions of a 
State Government ? Even whatever there was in 
the Constitution over the past two decades, the 
Centre has encroached upon the rights and 
privileges and functions of the different States 
of India. That has been the position. And in this 
matter, the Governors, the posts of Governors, 
have served as convenient tools, all along, in 
the hands of the ruling Congress. So there are 
double standards on the part of the Union 
Government. Why, not double standards, any 
number of standards they can set up to suit 
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their convenience, when they find any 
Government which is in opposition to them 
functioning in any State. Whether the Akali 
Government was an efficient Government or 
there i as corruption there—corruption is there 
eery where ; in all Congress Governments here 
is co.r'uption ; in the DMK Governnent which 
is a holy ally of Shrimati Indira Gandhi now, 
charges of corruption have been levelled 
againsl.    . 

SHRI G. A. APPAN (Tamil Nadu) : On a 
point of order, Sir. How can our friend say 
anything against the DMK Government ? He 
can speak only about the Punjab Go\ernment, 
he can only speak on the subject \.hich the 
House is discussing now. How can he talk 
about the DMK Government ?    It is not fair. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : You are right. Mr. Appan.    
Please sit down. 

SHRI G. A APPAN : Why should he drag 
the name of the DMK Government into the 
picti re ? It is very unkind. Please give him 
instructions not to do so hereafter. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Please do not refer to other 
governments. 

SHRI NIRI N GHOSH : Now when they 
are allies of the ruling Congress, they choose. . 
. 

SHRI G. A. APPAN : What is your ruling, 
Sir ? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I have requested him not to 
refer to other governments. 

SHRI G. A. APPAN : Thank you very 
much. 

SHRI NIREN GHOSH : But that was not 
the case what Shri Annadurai was alive. The 
character of DMK was a bit different when 
Shri Annadurai was alive. Shri Appan should 
know that was then a big difference. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Let us come to Punjab Budget. 

SHRI NIREN GHOSH : Yes, Punjab 
Budget. Under Shri Annadurai's leadership, it 
was different. Now they are in alliance with 
the Tilling Congress. They could come to an 
electoral understanding under which this great 
Congress Party consented not to contest any 
Assembly seats. Such is the character of their 
abiding influence. That is why DMK is now 
protesting too much. 

The question is whether the time has not 
come for this system and these Constitutional 
practices to be changed. That is the simple 
question that is posed c ich time when the 
State budget or Presidential proclamation 
comes up here for the approval of Parliament. 
Look at these numerous instances of sordid, 
under-hand, b ick-stage dealings and 
conspiracies in order to use the Governors for 
Party ends and not the ends of the State. It has 
been discussed time and again. Has not the 
time come when this archaic post of Governor 
should be abolished altogether ? There should 
not be any Presidential proclamation and 
Presidential rule in any of the States of India. 

Sir, 1 do not know. You are a great lawyer 
and you can enlighten me. In that country 
which is your source of inspiration in many 
matters, namely, the United States of America, 
there is federal system in their own way. The 
federal government rules the States of USA. 
As far as I remember, I have not come across 
any instance when there was any President 
Nixon's proclamation over a State of the 
United States of America. But here there are 
proclamations galore, as if the peoples of the 
States are like chattle to be bartered or 
handled. That is how Delhi is treating the 
peoples of the States of India. (Time bell 
rings). Sir, I have just begun. Therefore, I feel 
that this system of Presidential proclamation 
and Presidential rule should be abolished. If 
there is any crisis, the State Assembly should 
be called to decide it. 

The Assembly is, after all, a body of the 
elected representatives of the people of the State 
concerned. If no government can be formed, the 
Assembly will decide, make some ad hoc 
arrangement and order fresh election. This is 
how it happens in every State and this should 
apply to all the States of India. Otherwise, the 
so-called State Legislatures and the State 
Governments really have no powers to bring 
about any I serious changes for the welfare of 
the people I of their States.    So,   Sir,  that  is   
the   one 
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[Shri Niren Ghosh] 
point that I would like to say. Then, Sir, I 
would like to state that this Constitution should 
be fully amended, the post of Governor should 
be abolished and the States should govern 
themselves through their Legislatures and if a 
government cannot be formed or if a 
government cannot function, some ad hoc 
arrangement should be made by the Assembly 
concerned or a fresh election ordered as it 
happens in every democratic country of the 
world. 

Now, Sir, it is being said that the Punjab 
issue took on a communal colour, communal 
politics. I do not know whether it is reflected in 
the Budget. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Mr. Niren Ghosh, you will 
appriciate my request. 

SHRI S. D. MISRA : Why not, Sir ? These 
things are to be mentioned in a speech like this. 

THE     VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) :    No, Mr. Misra... 

SHRI S. D. MISRA : These things can be 
in a general form or in a particular form. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Mr. Misra, I need not be 
advised by you. 

SHRI S. D. MISRA : Sometimes we are 
guided by you and sometimes we also guide, 
Sir. It is mutual. We are advised by you and 
we also advise. Sometimes you also pull us up, 
Sir. 

(Interruptions) 

SHRI NIREN GHOSH : Of course, I 
disagree with Shri Man Singh Varma when he 
says that the DMK is a communal party. It is 
not a communal party. On that point I seriously 
disagree with him. The DMK is not a 
communal party. He said that it is a communal 
party, I say it is not a communal party. What is 
a communal party ? A Hindu Party, a Muslim 
Party, a Christian Party, a Buddhist Party— 
these are communal parties.    But the DMK 

is not a communal party in that sense. I1 is a 
party of Tamil Nadu trying to speak for the 
Tamil people though it is not speaking for the 
Tamil people now. 

SHRI S. D. MISRA : It is speaking for the  
Centre. 

SHRI SHEEL BHADRA YAJEE : Sir, are 
we discussing the DMK now ? 

THE VICE-CHAIRMAN       (SHRI 
AKBAR ALI KHAN) : Mr. Yajee, you are not 
in your seat. 

SHRI K. P. SUBRAMANIA MENON 
(Kerala): Sir, Mr, Yajee should not be there. 

(Interruptions) 

SHRI NIREN GHOSH : Sir, I am being 
disturbed. So many people are disturbing me. 
What can I do 7 So, Sir, it is trying to speak for 
the Tamil people and Tamil Nadu. That is 
what the DMK is doing. It is not a communal 
party. 

SHRI G. A. APPAN : Sir, in spite of your 
request or advice he is mentioning it and he 
would not comply with my request. The time 
for every word is precious and he is wasting 
the time of the House and is wasting   the   
time of the poor   Reporters. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Yes, Mr. Niren Ghosh. 

SHRI G. A. APPAN : Let him not 
mention the name of the DMK hereafter. Let 
him confine himself  to the Punjab. 

THE        VICE-CHAIRMAN (SHRI 
AKBAR     ALI      KHAN)   :  Mr.    Ghosh, 
please... 

SHRI G. A. APPAN ; Anyway he goes on 
wasting the time  of the House. 

SHRI NIREN GHOSH : Now, Sir, it ill 
befits Shri K. C. Pant to raise it. The Muslim 
League is in holy alliance with them.  When 
the Congress   Party... 

SHRI MAHAVIR TYAGI : Muslim 
League is no more communal. 
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SHRI NIREN GHOSH : When the 
Congress Party. . 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : We are discussing the Punjab 
budget ; I have told you a hundred times.. 
{Interruptions).. Please finish. I request you to  
finish. Please sit down. 

SHRI NIREN GHOSH : Now, Sir, this 
Party has not spoken in a voice that is the 
voice of the people of India, on the issue of 
Bangla Desh. Still Mr. K. C. Pant comes here 
and raises "he bogey of communalism. 
Wonderful. That is the morality of the 
Congress Party... 

SHRI MAHAVIR TYAGI : Do not say 
'Congress Party' 

SHRI NIREN GHOSH : Ruling Congress 
Party.    1 stand corrected... 

SHRI S. D. MISRA: Defector Congress... 
{Interruptions) 

SHRI NIREN GHOSH : It was not proper 
for the Congress, the spokesman of the 
Congress, to raise the bogey of communalism 
when discussing the Punjab budget That is my 
point. 

SHRI RAJNARAIN : What is com-
munalism ? 

SHRI NIREN GHOSH : That I have 
already explained. 

Sir, I do not wish to side with the Akali 
Party, because our politics differ. On certain 
points we might agree. For instance, when the 
General Secretary of ihe Akali Dal said that 
barring certain subjects, all powers should go 
to the States, I am in complete agreement wito 
the Akali Party. I am in complete agreement 
with it. My hon friend, Shri S. D. Misra, said 
that the question of Centre-State relations 
should be re-defined and it should be re-
defined in the direction of giving more powers 
to the States.    On that point I agiec. 

Now, along with this Budget or this 
Proclamation, a declaration should have been 
made by  the Government when  the 

election is going to be held in Punjab, because, 
suppose—now it is June—you hold the 
election in February or March next year, this 
President's Rule means the Congress Rule. 
And the Congress will manoeuvre in such a 
way during this period that when elections are 
held, these will be held under the aegis of the 
Congress. There is no caretaker government or 
State machinery to take care of things. So this 
is a great lacuna we do not like. Wherever any 
State Government has fallen into a crisis, 
elections should be held immediately. Why 
should the people be kept subject to the rule 
from the Centre rule from Delhi, for a longer 
period—six months or one year ? Why ? Are 
the Punjabis, these brave people of the border 
State, slaves ? Why should they be without 
their own government for a longer period—for 
ten months ? Why ? 

Then, Sir, about the budget, it should not 
make any changes in the reactionary direction ; 
or measures should not be taken during this 
period in any reverse direction. The status quo 
should be maintained. Or, if any step is taken it 
can be taken in the progressive direction. But I 
have no faith in the Congress Government, in 
the the President's rule, that this budget will 
provide land to the tiller, that this Budget will 
come down heavily on the wealthy classes and 
get more taxes from them. Punjab is a wealthy 
State. It has big farms there. I know many 
Generals have taken to agriculture. They are 
capita-talist farmers ; they are big farmers. 
Those upper strata of the villages, the rural 
bour-geoisis who are very rich, they should be 
taxed. And in a Budpet that does not provide for 
radical agrarian reforms in Punjab, it does not 
provide for anything because, after all, Punjab is 
mainly a rurul State. It is not an industrial State. 
Of course, in India all States are rural States, 
Because everywhere industry is ill developed 
compared to the number of industries in any 
State. But even then Punjab is totally an 
agricultural State. Some industries are coming 
up there but they are small-scale industries by 
any standard. There, all surplus lands should be 
taken away from the owners. There should be a 
limit placed in Punjab on agricultural holdings. 
Even five acres or even three acies are sufficient 
for the svell-being of family there because there 
is the multiple-cropping system there. There are 
crops ar; grown three times and four times in a 
year.   That being the posj- 
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[Shri Niren Ghosh] 
tion, lands above the ceiling, say, five acres, 
should be taken away from the owners and the 
surplus should be immediately distributed to 
the landless peasants. This step should be 
taken, and also the rural indebtedness in 
Punjab should be written off because in Punjab 
there are not only the indebted farmers but also 
the agricultural labourers. Though the wage 
packet in cash of the agricultural labourers in 
Punjab is not small but is more than what it is 
in other States still, in relation to the price level 
soaring uf> there, their wages have not risen ; 
actually their real wages have fallen in Punjib, 
I mean the real wages of the rural poor So, any 
Budget of Punjab which does not provide for a 
proportionate rise in the real wages, which 
does not provide for fair wages to the rural 
poor in Punjab, that Budget cannot be 
supported. A Budget that does not take away 
all the surplus lands beyond the ceiling of, say, 
five acres based on the requirements of an 
average family, and distribute it immediately 
to the landless peasants and the agricultural 
labourers in this order, is no Budget of Punjab. 
A Budget which does not provide for the 
so lu ion of the power crisis in Punjab is no 
Budget at all. 

THE       VICE-CHAIRMAN (SHRI 
ARBAR ALI KHAN) : Mr. Niren Ghosh, you 
kindly finish noiv. You have taken more time 
than required. 

SHRI NIREN GHOSH : Hew much time I 
have taken, Sir ? 

SHRI RAJNARAIN : You have taken 
nothing. 

THE VICE-CHAIRMAN      (SHRI 
AKBAR ALI KHAN) : Please conclude now. 

SHRI K. P. SUBRAMANIA MENON : 
When there is President's rule in Punjab now, 
the affairs of Punjab should be fully discussed 
and this House is the custodian of the 
democratic rights of the people of Punjab. 

THE VICE-CHAIRMAN       (SHRI 
AKBAR ALI KHAN) : He does not need your 
support, Mr. Menon. 

SHRI NIREN GHOSH : So, Punjab is an 
important State. Why should at all a power 
famine occur there ? What does this Budget 
say about this power famine ? Why has the le 
el of water gone down ? Why is the Bhakra 
reservoir not functioning ? What are the steps 
that are proposed to be taken—that should be 
brought to our notice ? Is this the Budget pre-
pared by pedestrians or the Akalis. 

SHRI LOKANATH MISRA (Orissa) : 
Where are the Congress Members from 
Punjab. There seems to be no Member in the 
ruling Party who comes from Punjab. Have 
they no interest in Punjab ? Have they 
absolutely no interest in the well-being of 
Punjab ? 

SHRI SULTAN SINGH (.Haryana) : We 
are here . . . 

(Interruptions) 

SHRI NIREN GHOSH : What can I do if 
other Members are interrupting ? 

SHRI S. D. MISRA : At least you should 
yield to the lady. 

SHRIMATI YASHODA REDDY (Andhra 
Pradesh) : 1 was answering Mr. Lokanath 
Misra that the Punjab Members are sure that 
you will look after their interests, and that is 
why they are not here. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Now you have taken a lot of 
time. Now please sit down. I request you to sit 
down. 

SHRI NIREN GHOSH : Sir, a bit more. I 
was on the point of the Punjab Budget. It has 
appeared in the press that if you talk of 
corruption, then there are olficer circles all 
along the chain and I suppose, such chains are 
also operating in the Central Government 
officers and staff. Such things do happen. 

The Budget should make some provision 
for routing out corruption. The charges and 
counter-charges of corruption should come out. 
If there is corruption, let the dirty linen be 
washed in the Public, so that the  public  comes   
to   know   about parties, 
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institutions, officers—whoever are concerned 
— in their proper right Now, Sir, there are 
Officers in the Fssential Services who ha'e 
come on loan to the Punjab Government. That 
system should end Sir, all officers in a Sta"e—
in Punjab a'so— should fully uider the c mt-ol 
of the State Government. Either they should 
remain under the control of the State 
Government or thos; offiocr-^ s ould be 
withdrawn from all States and from Punjab 
also. So, the Budget should orovide that no 
Central Government offkers can s'ay there. 
They shou'd be under he c^n'rol and 
discip'ine of the State Government 
concerned. That should be- the practice. As 
regards food grain* in Punjab  Sir, . . . 

SHRI OM MEHTA : How long are you 
going to take ? You have already taken hail-
un-hour. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): No, no, you are not co-operating 
*iih me. 

SHRI NIREN GHOSH : What will happen 
to the question of foodgrains ? This is a moot 
question because, being capitalists, if all those 
big Birlas sell at t*,e exorbitant prices to Hie 
peop.e of India, it is a crime. So. what has the 
Budget to tell about that ? You must te.l us. 
Prices should be fixed. A fair p.ice giving six 
per cent of profits and not more than that 
should be fixed. 

The entire surplus should be procured by 
the State so that others can get. Has the Budget 
piovided for that and for the industrialisation 
of Punjab. 

THE VICE-CHAIRMAN (SHRi AKBAR 
ALI KHAN) : Have you read the Budget ? 

SHRI NIREN GHOSH : I want to see all 
parts of India fully industrialised so that 50% 
of the people are indusirial workers and only 
the other 50% should be engaeed in agriculture 
but what is the percen age in any State, not to 
speak or Punjab ? So far a'l that the R u l i n g  
Congress is responsible and even in corruption, 
they are leading throughout India  and in Deihi 
also. So th y cannot speak abou it. So why 
should we dis.-uss this Budget ? The  
Parliament   should   not   discuss   this. 

Birring certain things, the States shmld discus? 
them. The Constitution should be amendeJ al 
ve ctnnot go into the de'ai's  f the Punj ib 
Budget and the big papers yo i have given us. 
Then give us some S-creta ies to go through 
the Budget so that we can go into the detai's. 
That you can do. Whv should we int-rfere in 
the affairs of Punjab or any State and why 
should these things come b;f ire us agiin and 
a g i i n ?  This is against de nocracy,  gainst all 
standards. It is o->ly for the privilege o'" the 
nunopalists and their P irty, the Cong'd'-s, and 
the States have been ench died by the Ru'ng 
Congress with the Centre This sy tern should 
go and the Punjabis, a brave peoble, wi'l 
themselves root out corruption and e n u r e  a 
democritic sytem. So this Budget should he 
thoroughly recast and the bi ts s'lou'd be in 
favour of the people. That being so, I think this 
Budget should be recast and redrafted. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) :    The Minister. 

 

TH^ VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): I have no objection if you want 
to go on like that. I am following wiot the 
Business Advisory Committee has laid down. 

 
THE VICE-CHAIRMAN 'SHRI AKBAR 

All KHAN): The other thing is we are taking 
the Appropriation Bill also. So if we finish 'he 
Budget and then take up the Aopropriation 
Bill, then I will give you, Mr. Sultan Singh, 
Mr. Bhupesh Gupta and Mr. Artpan time. If 
you want to speak on this, I have no objection. 

Sim BHUPESH GUPTA ;    It was so 
kind of yon . . . 

SHRI OM MEHTA : Two hours were 
jo int ly  allotted for the Budget and the 
Aporopriation We hive a ready taken an houi 
and a quarter, for Budget. 



83 Budget {Punjab) [RAJYA SABHA] I971-7J 84 
 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : I think we have exceeded the time. 

We have to follow certain principles. The 

Business Advisory Committee is meant for that and 
we must follow the Business Advisory Committee's 
decision. 

THE       VICE-CHAIRMAN       (SHRI 

AKBAR ALI KHAN) :    That is not in my 
power.    . 

[MR. DEPUTY-CHAIRMAN in the Chair] 

THE   DEPUTY   MINISTER   IN   THE 
MINISTRY OF FINANCE/  

 (SHRIMATI SUSHILA ROHATGI) 
: Mr. Deputy Chairman, I was already holding the 
floor of the House when I was called by the hon. 
Vice-Chairman to speak. I only sat down in 
deference to the Vice-Chairman's request, But I still 
hold the floor. 

SHRI BHUPESH GUPTA ;    We   have 
no   quarrel   with   the   hon. Minister at all. 

'We have no controversy with her in   so   far 
•as  she   and   we   are   concerned    over   the 

subject-matter under discussion. 

MR. DEPUTY CHAIRMAN : Then, with 
whom have you to quarrel at present ? I am told she 
was called. I cannot go back on that.    She has been 
called. 

AN HON. MEMBER : The Budget is 
more important. 

SHRI BHUPESH GUPTA : Mr. Deputy 
Chairman, you are developing the mentality of 
an old uncle. You want to save the situation by 
shjwin? a little toy here and there. Why are 
you assuming tho role of an old uncle ? You 
are here. The Bill is under discussion. Let the 
discussion go on. 

MR. DEPUTY CHAIRM\N :   We had 
agreed in the Business Advisory Committee 
meeting that two hours would be allotted. We 
have taken about l£ hours now. 

SHRI BHUPESH GUPTA : We are 
prepared provided yon do not bring the 
Maintenance of Internal Security Bill. You 
withdraw it and everything will be all right. 

(Interruptions) 

MR. DEPUTY CHAIRMAN : Order, order 
please. 
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SHRI   BHUPESH   GUPTA :    It   is  a 
political decision. We assume that it is an 
extraordinary situation and you are hurrying 
througl , 

MR. DEPUTY CHAIRMAN : I am not 
hurrying through. I am told that the Vice-
Chairman his already called the hon. Minister. 
I cannot go back on that. That is my difficulty. 

SHRI BHUPESH GUPTA : All your life 
you have gone back. You are sitting there 
beeause you have gone back. 

MR. DEPUTY CHAIRMAN : I will eall 
the Minister to reply. Please listen. We will 
again consider the Punjab Appropriation Bill. 

MR. DEPUTY CHAIRMAN : Unless you 
are called by the Chair, you cannot speak and 
you cannot thrust your speech. He did not call 
you. 
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SHRI ICK^NATH MI^RA : Sir. I have a 

sutmiscirn to make. 1 agree that the Business 
Advisory Committee has allotted t«o hours for 
both, and it was for the Chair to lo< k through 
the names of different parties and to a/lot lime 
accordingly. If the CI air could not control son 
e pariicular Member, other Members he'onging 
to other parties should not be blamed for that 
or they should not be taken to task for that. The 
point is that the Chair either should be in a 
position to control time and control Members 
accordingly or else there should not be any 
attempt from the Chair. 

MR.   DEPUTY   CHAIRMAN :    Is   it 
possible   for   the Clair to control Members 
without the co-operation of the House. 

SHRI LOK.ANATH MISRA : I qui'e 
agree that co-opera'ion of the House is 
necessary, but to deprive other Members 
because some other Members has taken mote 
time . . . 

MR. DEPUTY CHAIRMAN : I am not 
depriving. What I am suggesting is instead of 
speakirg en tie Budget jou can speak on the 
Approprialicn hill and ex-pie«s tl e stme view 
or ever, an a erra'.e \iew. In view of tie opinion 
expensed b) Shri lokanath Misra 1 am prepaiea 
to say this tl ing if the House igrccs. We stolid 
allow some other Members to express their 
views on the Budget 1 lave no chjic itn. 
provided the Appropriation 1 ill will te passid 
witl.c ut further discission. 1 am picrared to do 
that. 

SHRI GANESHI LAL   CHAUDHARY 
(Uttar Pradesh) :    1   want to   speak on  the 
Approprialicn Bill. 

MR. DEPUTY CHAIRMAN : We have 
already taken more time. The sibject-maiter is 
tie same. They can speak on the Appropriation 
hill. Otherwise il tl.ey want to speak on ihe 
Budget, then no further discussion on the 
Appropriation Bill. 

We pass it, I mean, we put it before the 
Hcuse without further discussion. Let the 
House agree on this proposal. 

SHRI S. D. MISRA : One does not know 
what the Minister is going to say on the 
Approptia'i'wi Bill, and then we cannot throw 
off the responsibility of saving anything. We 
carnot anticipate what is the argument of the 
Minister. 

MR. DEPUTY CHAIRMAN : After having 
hea d the views of the hon. Members, she will 
reply. Thit is what she has said in the morning. 

 

MR.   DEPUTY   CHMRMAN:    You 
cannot   have   it   both ways.    The   Business 
Advisory Committee has decided it. 

SHRI K. P. SUBRAMANIA MENON : 
Sir, may I draw your at teni ion to the fact that 
normally a Slate Government's Budget is 
discussed for \\ months to two months in the 
State Assembly and here, we should like to 
knew. . . 

MR. DEPUTY CHAIRMAN : No, no. it is 
a question of ihe Rajya Sabha here, v\e du not 
know about the Assemblies. 

bHRI K. P. SUBRAMANIA MENON: In 
order to he fair 10 ihe pei pie of Punjab, in older 
lo see i at their problems are properly discussed 
in this Hou e, it is i.ot correct that we to al ead 
with this discussion in such a Lur r i ed  manner, 
lo finish it in i| hours W 1 en the\ lakf two 
months in the S.aie Assembly, jou shuu.d noi 
finish it here in two lours. This is teiy ni.l'air to 
ihe people of I-unjab, very unfair lo this 
Parliament and very unlair to ihe idea of. . . 

MR. DEPUTY CHAIRMAN : The Business 
Advisory Con miliee has already e'ccideel the 
time. Il Las c'ecie'ed tl at two hours should fce 
allotted for this discussion. 
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SHRI K. P. SUBRAMANIA MENON: 
The Business Advisory Committee was abso-
lutely vvroag in that. It had no idea about this. 

SHRI OM MEHTA : When the recom-
mendations of he Business Advisory Com-
mittee were announced, any Member could 
have raised this at that time. 

MR. DEPUTY CHAIRMAN : When the 
Business Committee's decision was announced 
in the House any Member coi'ld have objected 
that Punjab business required two days and not 
two hours. Nobody objected then. 

SHRI DAHYABHAI V. PATEL (Gujarat) 
: We are in a democracy. This House can 
change the decision it has taken. Why not ? 

SHRI NIREN GHOSH : Why not ? Is it 
obligatory or mandatory ? It is a guideline or a 
recommendation to the House that it should 
b<- conducted in this manner. The 
recommend.uion we tan modily. 
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SHRI DWFJENDRALAL SEN GUPTA: 
Mr. Deputy Chairman, Sir, two points are 
involved here One is that the Vice-Chairman 
has asked the Deputy Minister to make her 
speech. The other is you are also concerned 
with the time that will be consumed. . . 

MR.   DEPUTY   CHAIRMAN :   I   am 
DOI so much concerned with time as with the 
ruling given by the Vice-Chairman. He has 
called the Deputy Minister. 

 
SHRI   S. D.   MrSRA :   If you   see the 

proceedings of the House you will find that the 
Minister had to sit down, even after he was 
called, and hon'ble Members were allowrd to 
speak. This has happened in the Question 
Hour, in the Debate, dozens of time. . . 

SHRI DWDENDRALAL SEN GUPTA: 
I am on my legs, Mr. Deputy Chairman. Sir, is 
it anyw lere in the rules that if the Vire-
Chairman or the beputy Chairman or the 
Chairman asks a:iy Member to make a speech, 
that decision cannot be revised or revoked ? So 
there is no such rule. You can, as Deputy 
Chaiiman, revise the order of the Vice-
Chairman and ask Mr. Rajnarain and Mr. 
Bhupesh Gupta, after him, to speak. 

SHRIMATI YASHODA REDDY : There 
is no such rule. But the point is the hon'ble 
Minister, as per what has happened, is already 
in possession of the House, . . (Interruption) . . . 
You listen completely. She was in po session of 
the House. Other Members can be called only 
after she finishe-, her speech or they can be 
called to speak only if she yields. 

SHRI   RAJNARAIN :   She was not in 
possession of the House. She was in possession 
of her seat.  

 

SHRI LOKANATH MISRA : For the 
information of Mrs. Yashoda Reddy, anybody 
who is in the possession of the House can also 
be dispossessed by the Chairman or the Deputy 
Chairman if there is a revi-si on by the 
Chairman or the Deputy Chair- 

tmn of what had been done by the Vice-
Chairman. 

SHRIMATI YASHODA REDDY : You 
are right. I am not denying that. But here the 
Vice-Chairman is not there and the Deputy 
Chairman is saying that he would like to 
respect the Viee-Chairman's procedure of 
calling the Minister. 
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SHRI BHUPESH GUPTA. : We would 
like to hear as mtny Congress Members as 
possib'e. I do not mind even if one Member 
speaks twice on this matter. 

 

SHRI OM MEHTA : My party has 
conceded its right to speak. 

MR.    DEPUTY    CHAIRMAN:    Mr. 
Misra. you are Deputy Leader of the Oppo-
sition. What I say is, we allotted two hours for 
this a>"d we have already taken 1 hour and 45 
minutes. We can extend it by one hour more. 
What I suggest is, let us conclude the debate 
on the Budget, and on the Appropriation Bill 
let us not take much time. 

(Interruptions) 

SHRI   S. D.   MTSRA :   But   please do 
not shut out our speeches. 

MR DEP'TY CHAIRMAN: All right, how 
much time do you want to allow for the 
Appropriation Bill ? 

SHRI S. D. MISRA : No exact time, but 
not many sneeches. We agree that there should 
not be many speeches on the Appropriation 
Bill. 

MR. DEPUTY CHMRMAN : No. no, 
how mueh time do you want to allow for the 
Appropriation   Bill ? 

SHRI S. D. MISRA : I would say, not 
more than one hour for the Appropriation Bill. 

MR. DEPUTY CHAIRMAN : Ts it the 
decision of the House that only one hour will 
be allotted to this Bill ? 

HON. MEMBERS : Yes. 

MR. DEPUTY CHAIRMAN; All right, 
we will proceed with the Budget. Mr. Raj-
narair. 

SHRIMAT! SUSHILA ROHATGI : On 
a point of order, Sir. There is to put the record 
straight Let me plaee the facts, I was called 
upon by the hon, Vice-Chairman and I did 
stand up, whatever the other Members may 
say. But if you have decided to continue the 
debate. I will stand by it. But things must be 
put straight. 

 

MR. DEPUTY CHAIRMAN : She was 
called. 

SHRI   BHUPFSH  GUPTA : She   was 
not called,   you   forget,   Sir ;  she was mis-
called. 
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SHRIMATI SUSHILA ROHATGI: She 
was c-Uled, she I tood up avid she was in 
possession of the 1 louse. 

MR.    DEPUTY    CHAIRMAN :    Mr. 
Bhupesh Gupta, now the only question is this. 
If the Vice-Chairman called the Deputy 
Minister to reply to the debate and if we aie 
not allowing her to reply to the debate, . . . 

SHRI BHUPESH GUPTA : No, no. We 
are not coming in her way. 

MR. DEPUTY CHAIRMAN : ... my 
question is how In g we have to ask her to 
wait. She is in possession of the Hcuse but we 
are asking her to sit down and we are saying, 
let other Members also speak . . . 

SHRI BHUPESH GUPTA : Let me tell 
you how long you can ask her to wait First 
may we know, Sir, the limit of our patience 
because unless we have some idea of our 
patience, how can we give an opinion how 
long she has to wait 7 

SHRI   MAHAVIR   TYAGI :    If   the 
Government announces that it will not press 
the Preventive Detention Bill, then the whole 
topic is ever, 1 am sure. 

SHRI BHUPESH GUPTA : ST, you are in 
the Chair. I rise on a point of ord.r You must 
see that the Government does not handle the 
business of the House with a view to passing a 
certain measure which is uppermost in its 
mind and which is resented by th; entire 
Opposition All this has'e on the part of the 
Government here is only to sea that the 
Preventive Detention law is passed ; 
otherwise, there is justifi-action for this haste 
Since we are opposed to the preventive law, 
which they would perhaps pass, we are not in 
a mood today to accommodate the 
Government And as far as patience is 
concerned, I think our lady Minister has 
infinite patience . . . 

SHRIMAT) SUSHILA ROHATGI : It has 
already been tested. 

SHRI BHUPESH GUPTA : . . . and she 
will vait here. I am sure this is one of her great 
qualifies that she has ample patience. 

MR. DEPUTY   CHAIRMAN : What 1 

suggest is this. We have taken nearly two 
aours for the Budget. Instead of one hour we 
have taken two hours. My suggestion is about 
forty-five minutes more will be enough for 
discussion in the House and about twenty 
minutes for the honourable Minister to repiy 
to the debate. 

SHRI   BHUPESH   GUPTA : I do  not 
know, you are now distributing the social 
justice which we hear in the Budget speeches. 
It is so ill justice that twe. i ty minutes are 
allowed to one peison and fort>-five mi.utes 
to all of us put to-ge.her ? 

MR. DEPUTY CHAIRMAN : Otherwise, 
how can she reply to all the points of 
honourable Members ? If she does not reply to 
your points, you will say she has not answered 
your points. That is why she requires a little 
more time for replying to the debate. 

SHRI BHUPESH GUPTA : Her reply will 
be excellent, I know. We do not quarrel on 
that. 

MR. DEPUTY CHAIRMAN : But if you 
say she need not reply to all the points, then 
she will finish within five minutes. 

SHRI BHUPESH GUPTA : Even if she 
speaks for six hours we will have no 
objection. 

MR. DEPUTY CHAIRMAN : It is all 
tight. Now let us take forty minutes for 
discussion. Mr. Rajnarain to speak now. 
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(Shri Bhupesh Gupta stood up) 
MR. DEPUTY CHAIRMAN : You want 

to speak ? 

SHRI BHUPFSH GUPTA : I thought I 
would like to. What do yon want me to do ? 

MR. DEPUTY CHARIMAN : You can 
speak on the Appropriation Bill. 

SHRI BHUPESH GUPTA : That is all 
right. Let me speak. 

MR. DEPUTY CHAIRMAN : It is quarter 
past tour now. I shall call the Minister. 

SHRI BHUPESH GUPTA : Do not get 
upset by it. 

MR. DEPUTY CHAIRMAN : 1 do not 
know, normally we sit up to six, we may have 
to sit beyond six. 

SHRIMATI PURABI MUKHOPA-
DHYAY (West Bengal) : Sir, I am on a point 
of order. In the Business Advisory Committee 
there are Members of different parties. May I 
know from the Members why, if they thought 
that this Punjab Budget was such an imprortant 
thing, they did not in that meeting ask for time 
so that they can continue to speak for hours 
and hours together ? What is the utility of 
having a Business Advisory Committee here 
and what is the sanctity of any time allocated 
by the Business Advisory Committee if we are 
ready to break all the rulei ? Then you need not 
have to invite any Business Advisory 
Committee meeting in future. 

 

SHRI BHUPESH GUPTA : Our friend, 
Shrimati Purahi Mukherjee, is slightly late in 
this matter. She is always lafe but she specially 
late in this matter because already we have 
exceeded the time, and the so-called 
recommendation of the Business Advisory 
Committee has long been buried. Now we are 
in the midst of a new decision which has been 
evolved in the House through your co-
operation, Mr. Deputy Chairman. Now, not a 
tear will be shed that the communal and 
reactionary Badal Ministry has fallen in Punjab. 
I do not think that even the broad masses who 
supported that Ministry would be very sorry 
that it is no longer in existence The record of 
this Ministry is one which can only cause 
shame, ': disappointment, sorrow, anger and 
revulsion among the people. What will happen 
to Punjab we do not know. The President's rule 
has to go some time or the other, the sooner the 
better. But unless the democratic and the left 
forces in Punjab could come together and build 
up a new fighting front, basing themselves on 
the demands of the agricultural labourers, the 
Harijans, the industrial workers and the urban 
poor, I do not s.'e any future for Punjab. It will 
be a sort of arrangement between tweedledum 
and tweedledee, depending upon who gets the 
upper hand in organising defections or any 
other political manipulations. Therefore, the 
moral of Punjab politics is this that the political 
centre of gravity must shift, to the villagers and 
the industrial workers, whatever they are, in 
order to build up a truly left-oriented mass 
movement, so that it can take its place in the 
political life of Punjab. 

Now, Sir, I would make certain suggestions 
for tne Governor or the Governor's regime to 
consider. I hope that as many of them as 
possible will be implemented. I think everyone 
of them can be implemented. First of all, I must 
point out to this House jthat there are many 
loopholes in the existing 
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lard laws in Punjab and they have been 
deliberately keit by the successive Ministries 
that came into existence It is necessary to plug 
all these ioopholes and withdraw, in particular, 
the exemptions from the ceilings fixed for the 
landlords. These exemptions have become a 
source of subversion of the ceiling law as a 
whole. The ceiling law has been made 
nonsense on account of these exemptions 
which have enabled the landlord class to retain 
large areas of land concentrated in their hands. 
So the exemptions must go. 

Then, Sir, Government and other emp-
loyees in Punjab have many grievances and 
they come up again and again in the form of 
agitations and otherwise. 1 think these griev-
ances should be seriously looked into with 
sympathy and consideration. There should be 
an inquiry into the charges against the ex-
Ministers and Class 1 officers. Punjab has 
been a cockpit of corruption under the Akali 
rule ; nepotism and favouritism literally ran 
riot and there were no norms which were 
observed in the matter of public policy or 
administration. 1 think this matter has to be 
seriously gone into. 

As far as land laws are concerned—I 
again revert to them—the Punjab Security of 
Land Tenures Act of 1953 should be repealed. 
This has proved harmful. And similarly, the 
loopholes in the Pepsu Tenancy Act of 19 >5 
should be plugged by a radical amendment of 
that Act. Government waste lands should be 
distributed among the agricultural workers and 
poor peasants, especially the Harijans. in 
Punjab. Punjab politics have been dominated 
by certain sections of the rural rich who have 
some time supported the Congress politicians 
and very often the Akali politicians Therefore, 
ever from a political and social angle, it is 
necessary to see that the land is redistributed, 
especially amongst the agricultural labourers. 
Poor, who are in cultivating occupation of 
evacuee land, should be granted ownership on 
payment of nominal charges. That, again, is 
very importent. Surplus land, including those 
vacated by the officers and other rich persons, 
should be distributed among the Harijans as 
early as possible. The Birla farm lease was 
cencelled. The decision to that effect should be 
implemented. 

The suboninate services and the roadways 
workers have many grievances  in  res- 

pect of interim relief, bonus, romoval of 
anomalies in their pay scales. They have also 
complamed of indiscrimination and 
vindictiveness towards them. These complaints 
should be carefully gone into and the Governor 
should set the record straight. 

The Akali Government followed a policy 
of communalism, favouritism and nepotism in 
the matter of appointments. Now that the 
Akalis are out of office, the Government 
should re-examine all the necessary files and 
papers and remove all traces of corruption, 
nepotism and favouritism indulged in by the 
discredited Akali Ministry. 

Effective steps should be taken to curb 
crime. In Punjab the policemen are guilty of 
committing crime. They freely commit, 
murders, freely raid homes and do all kinds of 
things. They commit many illegal acts. Who is 
going to control the uncontrolled Punjab 
police ? Now that Punjab is under the Central 
rule, somebody in the Central Government 
should wake up and see that this police is 
tamed a little so that it becomes human and 
civilised in behaviour. 

Under the Akali rule the Harijans were the 
special victims in the hands of their rulers. 
Enquiry should be ordered into all these 
allegations of victimisation of the Harijans. 
Even now Harijans are socially boycotted. I 
think this is illegal also. Attack on Harijans 
should be a cognizable offence and those 
practising untouchability should be given 
deterrent punishment as a matter of social 
policy. 

Increase in minimum wages is substantially 
called for not only for the various industrial 
workeis but also for agricultural workers. That 
should be one. A number of mills and factories 
are closed in the Punjab today. They should be 
reopend. The mill like the Hindustan 
Embroidery Mill of Amritsar should be taken 
over by the Government because this has been 
closed for a number of months causing great 
hardship to the workers. Meanwhile the 
industrial workers should be given some relief 
to relieve them of their suffering as far as 
possible. The housing scheme for the industrial 
workers suggested by some people should be 
finalised and implemented. Recently, Sir, under 
the Badal Ministry the; medical colleges 
increased their fee. This increase in fees should 
be cancelled and the old position restored. 
Drinking water and irrigation facilities should 
be made available in submountanous areas. 
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[Shri Bhupesh Oupla] 
Finally, Sir, a number of cases of workers 

are pending. The'e cases arose out of agitation 
of the agricultural workers, industrial workers, 
government employees and other sections of 
the toil ing people. These cases should be 
withdrawn. These are some of the concrete 
suggestions that I have made for the 
Government to consider. 

Before I sit down, just one or two words. . 
. 

SHRI ARJUN ARORA (Uttar Pradesh) 
Only ore or two ? 

SHRI BHUPESH GUPTA : One or two 
not in the literal sense. ! am aware she is 
taking down notes. I am glad I can pass on my 
notes to her. . , 

SHRIMATI   SUSH1LA   ROHATGI : I 
am always alert during your speech. 

SHRI BHUPESH GUPTA : Much has 
been said about the President's Rule. U n fort 
una ely. President's rule had to come. Tie 
Governor has dissolved the Assembly. We 
cannot hang in the air. Fither ilere is an 
Assembly ard normal rule in the State or there 
is President's rule. There is no via media. So, 
President's rule has to come whether you like it 
or not 11 e point is, what use you make of the 
President's rule We can use it for all kinds of 
nefarious purposes cr we can use it for doirg 
serrethirg good, at least to purify scire aspects 
of Punjab administration and pi Hie life. I have 
m\ doubts about what this Government will do. 
As you know very well, they are not interested 
in this. .They do not even want to listen to 
what we have to say. That is why they bring 
this BM and want to push it thiough without 
even a discussion,  if possible. 

Now, as far as the Governors are con-
cerned, n,y friend Mr. Pant, referred to this 
ques ion He is not here now. I am sorry that l.e 
is toing to imitate his father in some respects 
without having either the maturity of his age or 
the gift of mature age. But all the same, he is 
trying to do it, and it is good sometime;, that he 
should do it. /Sow, as far as the Governors are 
concerned,   many ptopJe  demand   that this 

institution should be abolished. It is an 
absolutely useless, repulsive, expensive, 
ridiculous institution that we are maintaining, 
an institution of super-annua'ed roliti-chns or 
ICS officials who after retirement must be 
provided some position ; he:ice the doors of the 
Raj Bhavan must be kept perpetually open for 
them. I think this post should be abolished. 
Why maintain this post ? What are they ? I can 
understand if you want some show. But what 
useful function are they fulfilling? If they have 
only to sign some papers, well, we can work 
out some machanism to deal with such things. 

SHRI    ARJUN    ARORA :   Are    you 
advocating elected Governors ? 

SHRI A. G. KULKARNI (Maharashtra) :   
Install a computer for signing. 

SHRI BHUPESH GUPTA : You can 
abolish this post to begin with. Why do you 
need Governors at all ? The States can have 
their own arrangements to hand e such matters 
Formalities can be dore by other agencies 
which we can create. The Speaker, for 
example, can sign the final Bill and then it can 
become law. The Governors should not be 
there. First of all it is expensive Senondly, it is 
os'.entatious. Third.y, it is a source of political 
corruption. Fourthly, it is a receptacle for all 
discredited politicians and ifficials. Sir. I 
t h ink  the Congress Puny has to take it up 
serious y tl at no ICS officer after retirement 
should be made a Governor. It is an insul t  to 
our parhamen-taiy system. A Governor 
bccot.es the head, in a l imied  sphere, ol a 
parliamentary institution, when belorc retuen 
tr.t he was under the legislatuie. Besides, it is 
also veiy wrong otherwise I need not go into 
that. Therefore, Sir, this post should be 
abolished. It has bio me an ageney sometimes 
of the intelligence Department, sometimes of 
the Home Ministry, sometimes of warring 
groups of politicians, sometimes of families, 
sometimes of business concerns ; I do   not   
know   what   they   are.   What   the 

:moody   Governors   will do,   nobody knows. 
; How they will behave, nobody knows, because 
we have not even laid down proper norms of 
behaviour fo.' them. And we are told that   the 
Governors will   decide   as to 

jwhat should be their function and  ho.* thoy 
1 will behave. Sir, il is like  asking delinquent 
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chi'dren in the reformatory school to lay down 
rules for their behaviour. It is like asking the 
bandi s to lay down their ru es or norms. 

It :s like askir g tie corrupt people to lay 
down rules for proper behaviour. I am not 
saying that the Governors are necessarily 
corrupt. But yo i cannot ask them to make 
rules. They are u> fit to do so. They will like to 
hang on to their position. They have developed 
such l fascination for this post that they cannot 
overcome it at all So, 1 think we should 
seriously consider this matter 

As far as defection is concerned, Sir, a Bill 
should be buught Why is the Govern rr.ent not 
bringing this Bill ? 1 cannot understand. A CO 
nmittee was formed with a lot of fanfare. E\ery 
party had representation on that committee to 
represent the party's point of view. And the 
cemmittee came to certain unanimous 
conclusions also. Let the n be implemented. 
When a'.l the parties on the Committee 
agreed— there were also men like Shri Ja>a-
prakash Narayan ind others on the Commi-
ttee—what is the I itch in fringing forward that 
measure ? What is the reason for dealyin^ that 
matter ? I say it is being deaved because the 
Cenral Government does nor like the »ize of the 
Ministry at the Centre to be curbed. The size of 
the Ministry should not e>ceed 10 per cent of t: 
e membership of the Legislature. That was the 
recommendation. Mr. Chavan sad, "No, it 
should nut apply in the case of the Certre 
because we are more Ten per cent is too sn all a 
proportion for us." For Assam he was ready, for 
Rajasthan he was ready, but when it came to 
the Centre, he wanted to have a fiee hard, at 
least as much leeway as possible in order to put 
in as many people as possible in (he Council of 
Ministers. I have no quariel with individual 
Ministers as such who belong to the Council of 
Mmhteis. but why should it be like that ? The 
Cenue should set an example and say, we will 
have 10 per cent. Why cannot they do it 7 What 
is the diftkulty ? Some of the Ministers are 
utterly useless, utterly useless, if 1 may say so. 
I do not know what they are doing, Some are 
good, may be, I rom their own point of view. 
There is r.o pi hey direction. There is no 
orientation in Government's policy. You cannot 
just parade Ministers as a bunch of political 
mininisis and teil the world that social measures   
are giong to be   taken. We 

do not want political minikins, I tell you very 
frankly. A Council of Min i s te r s  shall he 
based on a clear thought and policy direction 
which would be spelt cut in concrete terms, 
whether in terms of nationalisation of foreign 
monopoly or in terms of concrete action or in 
terms of measures which conform to the 
interests and demands of the people. But 
nothing of the kind do we have. Are we doing 
any such t ing to tell the world that we are 
going forward ? Tomorrow or the day after they 
will come with Maintenance of internal 
Security Bill, a shameless Bill, a shameless act 
on the part of the Government. We sliall come 
to that, But this is how the Government is 
behaving. Three months have passed after the 
election, March, April, May and June, nearly 
four months. How much is 'here to our credit ? 
Nothing at all. Nationalisation of insurance 
shou.d have been done twenty years ago. The 
Government was committed to it ten years ago 
and it has been done now. What about 
amendment of the Constitution ? Nothing of 
the kind has been done. Nothing of the kind is 
being done. Therefore, you do not need a 
Ministerial parade. All J say is the number can 
be reduced very easily. J understand, Sir, you 
are happy because the wages of certain 
institutions under the canopy are going to be 
increased. If I were in such a position I would 
have been happy too. You see what they ha\e 
done. They have doje many things contrary to 
the mandate of the election. Again and again 
we shall den.and, again and again I shall tell 
this Government, well, they may think today 
that ti.ey tan get away liki that, but the people 
will not allow them. It does not tase tne reople 
long to realise that once tne mandate is 
violated, the Government has to be dealt wnh 
accoidingly. 1 do not want anybody, to be dealt 
wiih harshly. But how is it that the first part oi 
the budget Session is coming to an eiid now 
and we have not a single matter wnicn we can 
present to the nation as something solid, 
something radica , something in accordance 
with the spirit of the eicc.o.al mandate '! On 
the contra y, this Government ij insult ing this 
House by pioducmg oeioie us the Maintenance 
of Internal oceuri.y bill, wed, this is the way ol 
political treacnery. 1 s-y so ; and I think the 
Ciovernmeiu snouid oe ihoioughly condemned 
on uiai accou.it. 1 can say many tilings ajout 
ru.ijab. 1 Have to   speak   because  1   must    
maice  eerwiu 
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[Shri Bhupesh Gupta] 
suggestions. I do not have any hope that tl is 
Government will do any such thing. Once 
again I condemn the attitude of this 
Government. I do hope that the Government 
would realise that they have to speak in the 
language of action, not in the mere eloquence 
of certain speeches here and there. Certainly 
they have to project an image not by sending 
Ministers abroad throughout the world but by 
doing something solid at home. Uiiless you ate 
strong at home, doing something concrete at 
home, people will not take you seriously. We 
are making our Ministers a laughing stock. I 
am told that tomorrow morning some 
Ministers will be going around the world to 
tell the vorld that Pakistan is killing demo-
cracy. But tomorrow in this very House they 
shall biing a Bill and have it passed, thus 
paiticipating in this slaughter of democracy. . . 

MR.   DEPUTY    CHAIRMAN :    You 
can say all this tomorrow. 

SHRI BHUPESH GUPTA : Now you are 
also impatient. . . 

MR. DEPUTY CHAIRMAN : When that 
BilJ comes you can speak. . . 

SHRI BHUPESH GUPTA : You have 
spoken for ten minutes. You have taken ten 
minutes . . . 

MR. DEPUTY CHARMAN : Please sit 
down.   I have called Shri Tohra. 

SHRI BHUPESH GUPTA : 1 will request 
the hon. Minister through you to convey my 
suggestions to the Punjab Governor and also 
to the Home Minister and Prime Minister who 
deal with Govenors and to ensure that the 
proposals I have made are seriously heeded 
and are implemented. They are capable of 
implementa tion here and now. 1 have nothing 
against Shiimati Sushila Rohatgi who has been 
nice to us and I hope she will continue to be 
so. When such bad Bills come, she should not 
be present here to corrupt herself politically. 
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SHRIMATI SUSHILA ROHATGI : Mr. 
Deputy Chairman, Sir, I s and on my tip-loe 
because this, is going to be my first 
participation in this august House which is 
supposed to crystalise the cool and collective 
wisdom ot the entire elders here. I have heard 
with rapt attention the various arguments 
brought forward by the people oq tjjis side and   
by   the   Members   on the 

 



137 Budget (Punjab) [22 JUNE 1971] 1971-72 138 

opposite side and   with   your permission, if I 
mny be permitted to   say   so, most of the 
speeches    were   full   of   sound   and fury, 
though I cam >t   say   that   they   signified no 
hiig but I  :in safely say that they spoke the 
language of eloquence,   they   spoke the 
language of so in J, they sr>oke the  language 
of   fury,    thoJgh    it   may   or may not be 
necessarily the language   of action,   as   Mr 
Gupta pointed out some time back.    1 have 
heard that the Budget can cover any subject 
under the sky and I take it it is a very very 
wide subject too   but   to-day,   for   the first 
time—and I have b^en in   the Assembly and 
in the Parliament for   some   time—it was a 
revelation whei  I   found   that   people   not 
only covered a I the subjects   under   the sky 
but they drilled deep into   the   underworld. 
They   have   imputed   motives   where   none 
existed.    I have found that they   said some of 
the Governors have been used   to receiving 
secret instr  ic ions .     I can only say that that 
shows a very fertile   imagination and I would   
like   to   congratulate   the Members, though I 
would mt like to   name   them but I thin* it 
sho,vs the very   very   deep fertile imagmathn 
becmse I do not   think we can use our 
Governors  as  rubber-stamps.    We may or 
may not agree   with the Governors. Tney may 
or m ty not have   acted   correctly to our 
standard but since   we  have not laid do-vn 
any   guidelines,   since   we   have   not olined 
any ru'es for our Governors so far, I do not 
t h i i k  it would   be in the fitness of t h ings  to 
say that this   Governor   did right ana   this   
Governor   did   wrong   but at the same lim; to 
impute   motives   does not behave us as   
Members,   as   representing   one mil l ion    
people   as   we   stand   to-day. and therefore 
through    you    I    would    like   to request all 
the vlemners   here   that   I think that it is most   
ui;al!ed   for   especially   to those   people    
vho   are   not   in a position, either the 
Governor or any ordinary man— I   would   
not   say   it   applies   only   to  the Governor 
but to any citizen who enjoys the Fundamental 
Rights   in   this   country, who does n:;t have 
the power to come and jus t i iy  himself here -I 
think that   does not behove to dignity. 

I am afraid that such conduct is not 
becoming the standard of this House or the 
other House or of any s andard, if we go on 
condemning people in puolic life. Here the 
Governor is a tecongnised institution, 
Governorship is a recognised institution. I 
know that many of our Members here believe 
in  Governorship.    I think there are 

many who believe that the red-carpet should 1-
e unrolled. 1 think there is fome justi fica'ion in 
that, till we have that inst i tut ion.  It is an 
accepted principle and I do not t h i n k  we can 
rub it too much. As such I hope hon. Members 
will agree that we do not want our Governors 
to be rubber-stamns. We want them to be 
independent people We want them to be people 
of good calibre, i n t eg r iy  and character. We 
know that i.i our own cou try there have been 
many who have faced many physical 
disturbances, but they have sPod for their 
principles. That is one word about 
Governorship. 

The other is about the toppling game. [ do 
not know how far the Congress has been 
playing the toppling game, but 1 know it very 
well that theie 1 as been a stir in the country. 
This has been an ideological battle. Some forts 
have held long enough, but I do not think there 
is any fort or fortress in the country which can 
hold any longer. When we ook aiound us here 
and in the other House, we find that all the front 
bench people have gone. All the people who 
have shone as luminaries have been denuded 
from those Benches. All the first, top-ranking 
leaders of the opposition have gone. I do not 
think that was due to toppling. 1 think it was 
only due to the ideo ogical battle and the 
massive mandate that we have received from 
the public is enough evidence. I do not 
understand how many of us, who profess by our 
Constitution here, are prepared to make a 
mo:keiy of tie Constitution. When we are 
elected by the people, if we win by one vote, we 
win and if we lose by one vote we are the 
losers. We should have the courage to accept it 
with grace. I am sorry what we here see today is 
very much an evidence of frustration. We are a 
great nation. We have had a great past and 1 am 
sure we shall have a muih greater future before 
us. It is not only from this side, but Irom that 
side a.so and as such 1 would appeal to all the 
hon. Members, let us not fight. Let us not 
quarrel. Let us not become small people in 
these matters. Let us rise as ciuzei.s of a big 
country to face bigger issues. As such I would 
appeal, let us not be smad-minded in these 
matters. 1 can say one thing. It may be a 
toppling game, as you have ascribed it, so far as 
we are concerned, but I think fiom your side it 
is a losing game. Today I have enough evidence 
to show that it is a political game because you 
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[Shrimati Sushila Rohtagi] are frustrated, 
and rightly so, that the Maintenance of Internal 
Security Bill should not come. 1 think >ou 
played a very successful fame and rry 
ccnj;raiulations to you, but den.ccrE.cy has its 
own processes. You can delay it for some time. 
You can filibuster for some time, but you 
cannot puil it out. You cannot carry on the 
game of toppling. So, I do not agree altogether 
with the charge that we have indulged in the 
toppling game. 

Then, there is the other charge about 
defections. I agree with all the hon. Members 
here that defection is a wrong thing. It is a 
stigma in the political life of the twentieth 
century. I think all of us, irrespective of party 
affiliations, must contribute our mite and see 
that the stigma is removed from our national 
life. Whatever be the reason, the Government 
has not brought forward this Bill. There may be 
poliiical reasons. I am sure there must be 
political reasons, but that does not mean that 
the stigma does not exiit. We must try and 
endeavour in that direction till this is rooted 
out. Personally I am of the view that the 
moment a person decides to change his 
ideology, he must quit the party, go straight to 
the public, seek re-election and get re-elected 
on the basis of the ideology in which he 
believes. I think this is the only correct way and 
for that it may be necessary vo bring forward an 
amendment in the Representation of the People 
Act. That may take some time, but 1 think 
public opinion must be mobilised instead of 
hurling abuses at each other. I am sorry that for 
the last few hours the entire atmosphere has 
been surcharged with corruption, nepotism and 
there seems to be a crisis of faith. I am afraid 
this does not reflect the will or the spirit or the 
soul of our great country. This is oniy reflecting 
the diseased mind of seme people who prefer to 
say things which do not exist, who decide to 
put things in a manner that will not only recoil 
on us bui also on our great nation, which will 
have a very bad effect so far as our country in 
the int'.rnational comity of nations is 
concerned. 

1 am asking Mr. Rajnarain, if v e and all of 
us go on criticising ourselves and calling 
ourselves corrupt people, what right have we to 
ask the other nations to say that we are not 
corrupt ? I hope you and jour party will realise 
the irreparable damage that  you  are doing. . 
.(Interruption)      That 

was long overdue. I am sorry it has happened 
now. 

There is one point. It has been a blessing in 
disguise, this little contioversy about my being 
in possession of the floor and my being 
dispossessed of the f oor of the House. There 
was a little wrangle, I did not object to that, but 
that has been a blessing in disguise because 
indirectly I have gained two very esteemed 
friends today, Mr. Rajnarain and Mr. Bhupesh 
Gupta. These are two big names and they have 
extended to me iheir hand of friendship, and 1 
also reciprocate and 1 consider it to be an 
honour. But a doubt arises in my mind and I 
feel you will share that view also. When Mr. 
Rajnarain who extends his friendship to me 
with one hand and at the same time says 
"Sushilaji is standing like   stfTfi^r  BTTVI I    
do   not   understand. 
srrq^ w&, <Pifcrtr ^\ ^ | Now l am 
quoting your words which you have forgotten 
long ago, but I have got that in my mind. 

 
(Interruptions) 

SHRIMATI SUSHILA ROHATGI : 1 
have heard you for ho'irs and I could go on 
hearing for hours. (Interruption) Mr. L cputy 
Chairman, today incidentally when J sland 
here or when I sit here it was as a n tmber of 
the Council of Ministers. If he can extend his 
hand of friendship and call that friendship l|4T 
^ifa^T I wonder how he is going to treat his 
enemies. That is something which is beyond 
my  comprehen- 
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SHRIMATI SUSHILA ROHATGI : I will 
not provoke him any further No more 
provocation,     I seek your indulgence. 

 

THE    MINISTER   OF   EDUCATION 
AND SOCIAL   WELFARE   AND   MINIS- 

>      TER-IN-CHARGE OF DEPARTMENT OF 
CULTURES  
?f^f=T f?*TPT inffr (SHRI SIDDHARATHA 
SHANKAR RAY) : Why try to kill a man who 
is already dead ? 

SHRIMATI   SUSHILA   ROHATGI    : 
There is another point.    I find thit n-osf of 

Members here were preoccupied, all of them 
were obsessed with two ideas :  t e first   one 
was the   Proclamvnn,   an   issue which has 

been long deba'ed,   discussed   and   disposed 
of in this House.    I   think   80   per cent of 
the   time   has  already gone on that.    I do 

not see why they   should   reduce   the   time 
allotted   to   the   B idaet.    The other point 

is   about   internal   security.    I   can   qu i t e  
*     understand    the   misgivings,   I   can   quite 

understand the fears, I can quite understand 
the   things   with   which   their   minds   are 
obsessed.    But most of the   time   that   was 

allotted for these  two  subjects  have  been 

aken   away  by  subjects   which are beyond their 
purvtew.    To cornc   to   some   of   the allegations,   
my   friend   Mt. Rajnarain   has said   it   was   a   
^ ms budget ** budget, and above all he used the 
expression which I feel rather shy of repeating : 
irp.fr <r ^r | , i am sorry Je 
may have different interpretations in our reading 
of the budget, whether it has been constructive or 
whether it has been good We can always differ. 
But I thought that we were dealing with a budget 
of a State   which   has   a   place  of  pride fa the 

Punjab   is   a    State   of   which   every 
Indian has a right of feeling proud.    It is a 
philosophy of the life of the Puojibi, his   is a 
dynamic   and   scintillating   life.    He   not only   
works    hard   but   he contributes his might   also.    
And   I   thought   that   in   a subject   like   this   
there   would   be   no two views and that this 
would be  receiving   the unanimous approval   of  
this   House.    But here we find that even a 
Budget for a   Slate like Punjab has received an 
adjective   which I would not like to   pronounce,   
and   I can only say that I and 1 am sure the   
members of  my   party—would   not   like  to 
compete with Shri Rajnarain so far as his 
dictionary and   his   vocabulary   are concerned.    
That is all that I would like to say. (Interruptions) 
Tyagiji is very   much  more  understanding, I 
know, 

AN HON. MEMBER : He is always on 
the wrong side. 

SHRIMATI SUSHILA ROHATGI : The 
side may be wrong, but he is basically a good 
man. I never deny it. He is basically a good 
man. We have all respect for him, whatever his 
views. 

Sir. there are some specific points that I 
would like to take up. A*"d first of all, it is Mr. 
Bhupesh Gupta's point that there should be 
some amendment in the Tenancy Ac and he 
wanted exemptions on ceilings to be 
withdrawn. I wish I had more time to dwell on 
those pcin's. I am qui te  well aware that many 
of the suggestions that he his given are really 
worth serious consideration. And 1 would 
certainly like to convey them to the proper 
leencies concerned and sei that pr >per a'teition 
is oaid to them. il think Government   is   
already  acting   on 

sion and I think it will fake years for me to 
uuderstaud. 1 pity his adversaries and enen.ies, 
that is all I can say. 

There is another anomaly, incompatibility. Sir 
He said : Sf 3|cT QTft ^m^ I am very grateful 
for that. But 'ka'tT need not necessarily be 
STT5T ^STT?. He mav have committed a 
coolly calculated and pre-meditated act of 
murder. How can a 'katiV and flT<T J'S'TTT? go 
together ? That also shows a little lack of 
understanding. 
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[Shrima'i Sushila Rohtagi] thit line, and land 
reform? are receiving our active   consideration.    
But   it   will   take a little more time, but we are  
miking   efforts But when he called the 
politicians as   political   mannequins.    I   
t h i n k     that   eloquence was   uncalled   for.    
We  are  moving in the direction of land 
reforms.     I would   like to tell about the 
intensive   agricultural   district programme   
that  about   Rs. 21  lakhs   have been given to 
maximise   the   production  of cotton and for 
the spraying of cotton, about Rs. 65 lakhs.    I 
would like to tell the   hon. Menbers who sail 
thit Fazilka and Abohar have   received   a  step-
motherly   treatment, that a fpart of that is used 
for   the   deve op-ment o triise ve is a'so ani   as   
such,   they need   not   feel   that      10     
developmental scheme; have bee.i taken up in   
those   areas a'so. 

Now,   the   main   oo'nt   is  about   the 
mandi*  and   this   was   brought   out by Mr 
Man Singh Varma.    I am grateful   to   him 
for having pointed out this   matter     But   1 
can only te'.l him that it is not the  Goven-nrvit   
which   is   to blame for this so much Punjab 
has done very well, it is the   granary of the 
coun ry.    And,  Sir,   it   has  already 
exceeded the target, and the time   has wme 
when   there   is  no   place   to keep it.    The 
stage   has   come  when   we  cannot provide 
enough railway wagons,  and   it   should   be 
viewed   in   the light of a national question, 
not only a question which  should   be  con-
fined  only to Punjib.    So,   I would like to 
tell Mr   Min Singh Varma that even in this 
direction the Government  has  taken   steps 
Punjab has alreajy procured about   24   lakh 
tonnes   of  wheat  as  against   the  original 
target of 26 lakhs and an all India   target of 
3.7 m'llion tonnes.    The   revised   target   of 
Punjab is 27 5 lakh tonnes and this will   be 
achieved     So he need not have any fear on 
that side also because Government is already 
looking at it from that angle. 

About power shortage, I do realise that 
there is a great power shortage in the 
country, in almost all the States. Coming 
from UP, I know what it is, and I know that 
if Punjab did not have a shortage of power, 
probably it might have done even better. It 
has done exceedingly well in spite of the 
power shortage. And in this direction certain 
special efforts have been made which I 'hink 
hon. Members would like to know Rs. 15.90 
crores have been given lor the   power   
projects   in   this    Budget    and 

Rs. 14.25 multi-purpose projects. An additional 
capacity of 3500 megawatts is proposed to be 
installed for which a number of generation of 
projects would be undertaken. And top prio'ity 
is also given 'o the execution of the Guru 
Nanak Thermal Plant in the Brat stage. In the 
Pumab Eleetricity Bwd they require 54 diesel 
generating stations of the capacity of 63.24 
megawatts And about the Ravi Waters about 
which we had some controversy with Pakis-an, 
I would like to tell the House that we are als- 
goina ahead with the execution of the Thien 
Dam Project, and the exploration and survey 
work in this is a'ready going ahead. So. hon. 
Members need not have any fear on that. 

Sir, there was some very strong criticism 
(rom one of our friends-you can underhand 
who it can be-there is nc effort in this Budget to 
"Garibi Hatao". Sir, 1 can only give three or 
four active steps which have been undertaken 
by the Government in this direction The first is 
regarding the State Government employees. A 
sum of Rs. one cro'e has been given 
provisionally tor the State Government 
employees. We know that the Government 
employees do not belong to a very rich class. 
So this money is going for their amelioration, 
certainly to improve their lot. In such a 
situation we cannot be accused that we are not 
taking any steps in the direction of "Garibi 
Hatao". 

Secondly, about Rs. 3 crores have been 
provided for the implementation of the Kothari 
Commission recommenda'ion. This sum will 
go towards the revision of the pay-scales of the 
teichers. We all know that the teachers class is 
a low-paid class and I do not ihink this amount 
is sufficient. However, this is a correct step in 
the right direction and I think it is cenainly in 
the direciton of "Garibi Hatao" with which the 
hon'ble Miember may or may not agree. 

Thirdly, Sir, we find that about 26 per cent 
of the State Plan outlay has been earmarked for 
roads and social services. And roads and social 
services are not meant for the upper strata of 
the society. They are meant for the poor 
classes who can only dream of travelling by 
road. As such is also a step to ameliorate the 
lot of the poor people and is a part of the 
Garibi Hatao campaign. 
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Irrigation is a'si taking a big share in the 
Bucket. About 50 per cent of the Budget is 
going to the Iniga'ion and Power. Inigation -ill 
c r t t i n l y  go to benefit the lower sectioi ef 
the people and, as such, I th ink  this 50 per 
cent is going dir^c'ly to ameliorate the condition 
of the poorer sections As such this Budget is a 
budget dedicated, if at all, to ameliorate the lot 
of Ihe Gari'o people Therefore, I ceruinly 
refute the charge which has been brought 
forward in this direction. 

Let us then ook at the pace of expenditure 
in Punjab s Fourth Plan. We find that in 1969-
78 it was about Rs. 60.04 crores. In 19/0-71 it 
was increased tj Rs. 65.0J crores, and this year 
it has gone up;o Rs. 68.23 crores. Let us 
remember that the utilisation of finance conti 
ues to be the highest in the country in Punjab 
and. as such, I would only like to say that ihe 
growth rale of—May 1 seek your undiluted 
attention, Mr. R ajnarain ? 

 
I was saying that the growth rate of 

economy has been going at the rate oi 6.9 per 
cent in 1^70-71. I thing Punjab has done 
extremely well. In the matter ot foodgrains a so 
Punjab has been seriously following the Fourth 
Plan target of 6.7 per cent growth per annum. 

Sir, one point remains about education. I 
t h i n k  1 have also some affinity with 
education having ome from that line. 1 share 
the co icern shown by my hon'b e friends. 
According 'o the Acharya Naren-dra Dev 
Comm ttee 20 per cent of the total funds should 
have gone to education. I am extremely happy 
to tell Mr. Rajnarain as well as this side of the 
House that the exp.ndi ure on education is 
about 2'J per cent of the total revenue ; Rs. 32 
crores out of Rs. 160 crores works out to 20 per 
cent on education. 1 am very happy that there is 
a smiie on the hun'ble Member's face. 
Therefore, education is receiving our full 
attention. 

Atout  Harijan  scholars I  was rather 

disturbed when I heard one of our Members 
challenging and say that nothing has been done 
to the poor children of the Hanjans. I am g iJ to 
announce that the sons and daughteis of pirents 
having an Income up to Rs. 3,600 are now 
eligible for scholarships instead of an income 
of Rs. 1. 00. That is to say, a large number of 
students will now receive concessional 
scholarships ana exemption from fee. 

The rate of scholarship? in the case of the 
firs and the second division students has also 
been rais-d from Rs. 6 to Rs. 10 per month. So, 
I say that his Government which is accused of 
not being a socialist Government is working in 
that direction whether our accusers like it or 
not. This is a blunt fact. With these words I 
would only repeat one line about the actual p 
iysical position, that is, about the b »ck-ward 
c.a»ses and the Scheduled Cases and the Sc 
ledu'ed Tribes. It was a charge that we are 
doing nothing for the welfare of the Scheduled 
Castes and the backward c asses. A 
programme for the contsruction of 
dharamshalas and chaupuls has been laun-
ched. As many as 1600 villages are expected 
to be covered by the end of U71-72. A sum of 
Rs. 50 lakhs has beed allocated for this year. 

In the Budget we find that revenue 
receipts ate placed at Rs. 161.37 crores. 

The expenditure on revenue account is Rs. 
149.36 crores. So, the surplus on revenue 
account is Rs. i2 Oi crores. However, there is 
an overall deficit of Rs 4.29 crores. This will 
be met by larger collections of taxes and the 
devolution from the Centre. With these. Sir, I 
think the major criticisms which have been 
hurled at us will be met. All I would like to say 
;s that it would have been better if this Budget 
had been debated in the Punjab Assembly 
itself. And the only reason why it has not been 
done is—let me be frank ; let me confess—that 
we sometimes fail to rise as a nation: We lack 
certain things. And let us not forget that this 
game of horse-trading or defection or toppling 
or opportunism of whatever it may be known 
as, is not because something is offered, but it is 
because we accept it. It involves our own 
moral fibre ; it    is    our     own    weakness.    
If   we   are 

I not prepared 10 accept, no one can force us to  
accept.    1   think  that  every  action 

I that we take on  the floor of the House, 
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every word that we utter here, should be taken in 
a manner that it goes round the country, it 
reverberates, and the people will judge us by 
what we do. With these words, I would only 
request hon. Members to wipe away the tears 
from their eyes. Let them forget that their parties 
have lost. Let them forget that they have not 
come back with a massive mandate which they 
expected to get. Let us remember that we are a 
great country and work in a united way. With 
these words. Sir, I commend the Budget for the 
acceptance of , the House. 

MR.    DEPUTY    CHAIRMAN :    The 
discussion on the Budget is over. Now we 1 
shall take up the Appropriation Bill, j Shrimati 
Rohatgi may move the Bill for | consideration. 

THE PUNJAB APPROPRIATION 
BILL, 1971 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE/faccT IT-^IWI ^ 
3<m:3tr (SHRIMATI SUSHILA ROHATGI) :    
Sir, I beg to move : 

"That the Bill to authorise payment and 
appropriation of cer'ain sums from and out of 
the Consolidated Fund of the State of Punjab 
for the services o( the financial year 1971-72, 
as passed by the Lok Sabha, be taken into 
consideration." 

'J he question was proposed. 

SHRI BHUPESH GUPTA (West Bengal) 
:    Sir, . . . 

MR. DEPUTY CHAIRMAN : You have 
said enough in your speech on the Budget. 

SHRI BHUPESH GUPTA : A few words, 
Sir, We have been treated to a very excellent 
speech. But as 1 was Listening to her, I felt I 
was not so much hearing the Minister piloting 
a Finance Bill, rather 1 was bearing a budding 
Home Minister or, shall I say, blossoming 
Home Minister. I think "blossoming" would be 
more appropriate when I address this   woi'd 

to the hon, Minister. Well she has spoken with 
gusto, with eloquence, with passion without 
being passionate, and she has made certainly 
some little impression on some of us . . . 

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING/ 

 
(SHRI I. K. GUJRAL) : Also on Mr. 
Rajnarain. 

SHRI BHUPESH GUPTA : ... although 
she is as ignorant about the Budget she was 
talking about as I am ignorant about it. After 
all, she has to speak on the Budget, having got 
the brief from the officials. So, I have to speik 
here from the Opposition when we are 
confronted with a proposition of this kind and 
that, too, by a lady. 

Now, Sir, I do not know why she brought 
in Punjab heroism. Is it in doubt ? 

THE MINISTER OF EDUCATION AND 
SOCIAL WELFARE AND MINIS-TER-IN-
CHARGE OF DEPARTMENT OF   
CULTURE/  

 (SHRI SID-
DHARTHA SHANKAR RAY) : Why did you 
bring in bank nationalisation ? It is as 
irrelevant as anyt ling else. 

SHRI BHUPESH GUPTA : Punjab heroism 
has never been in question. None of us 
questioned the heroism, sacrifice, courage and 
the suffering of the people of Punjab. What we 
were questioning was the leadership that has 
crime to rule Punjab for some time alternating 
between Congress leaders and Akali leaders. 
Even now, I read in the paper that one Mr. 
Prabodh Chandra, supposed to be a leader of the 
Congress Party in Punjab, committed to 
everything revolutionary on earth, does not 
know the difference between left and the right. 
He asked, what is this talk about the left and the 
right ? I do not know. But such leaders we have 
got. It is they who have made a mess along with 
our Akali friends. My Akali friend spoken in 
heroic terms, I must say. But it is very difficult 
to win the heart of a lady, as you know. 


